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Now pelhi: this the |t day of July, 1998,

HON 'BL € MR, Se Ry ADIGE, VICE CHAI RN (A) .
HON 'BL E DRl Ao WEDAVALLI, MEMBER (J)

o Shrl C.N,V, RRO,

S}V. Rangavenkatesh,
o 9188/4, Multami rhan dha,

paharganj, .

New Dalhi = 55 .-.._.Applicant.“’
Varsus

Union of India throwgh

Secretazy,

GOI,

Ministry of QOmmunication,
Department of Posts,
Dak Bhawan,
Sansad Marg,
New Del hi= 01
2, The Director General of Health Servicss,
" CGHs)
01, Ministry of Health and Family el fara,
Niman Bhavan,
New Delhi essese RBSpONdante

O ROER(BY CIRCUL ATION)

HON *BL £ MR, 34 Ry ADIGE VI CE_CHAL A1 aN (p)

Perused ths Ras )
2. Nons of the grotnds taken therein bring it
‘within the scope and ambit of Section 22(3)(f)a.T.
Act ;read uith Order 47 Rule 1 PC wder which alone
any order/deg:ision/judgment of the Tribural can

be reviewved.

3 In the guise of an RA the applicent has
actually sought to argue the entire cass which is

net pemissible under law,

4. The R.-A. is rejected.
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